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Committee. What is his gmendment?
Does he want it to be referred 10 the
Commutiee or not?

Dr. Ram Bubkag Singh: No.
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proposal, if the House was seized of
the motion in substance, that amend-
ment would have been valid and rele-

o W & are nfy § o e st vant; but the motion before the Houss
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oW Committee. Therefore otion is
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ey e g fs Mr. Speaker: How is it out of order?

Shri Nath Pal: Let me answer it.

Mr. Bpeaker: Dr. Lohia is referr-
ing 1t to the Privileges Committee be-
cause he thinks that a prima facle
case 15 there, but Dr. Ram BSubhag
Singh's opimion is that there is no pri-
ma facie case for it to be referred to
the Committee.

Shri Nath Pai: I beg of the Minister
of Parlhamentary Affairs to follow the
proceedings a little more diligently
and, if possible, more intelligently.

Dr. Ram Subhag Singh: Intelli-
gence 13 not the monopoly of Shri
Nath Pai. He is not in a position teo
claimn monopoly of intelligence,

oft e ok ;R ¥ ww Wy,
yu gr ifey

Dr. Ram Sobbag Singh:
should he make such remarks?

Shri Dattatrays Kumte
On a point of order, Sir.
contrary to the original motion could
not be an amendment. It is substi-
tute motion.
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Shri Nath Pal (Rajapur): I fully
support it. 1 should say that Dr. Ram
Subhag Bingh should have been bet-
ter advised by his colleagues as to the
validity of the kind of amendment
that he has moved. Kindly look at
rule 228. It says:—

Why

“If leave under rule
granted, the House may consider

the question and come to a deci-
sion or refer it to a Committee of
Privileges on a motion made
either by the member who has

o wrw wrf : we w§ faww
wifeg &% war

e Tm g Tay . o, M fore
sur v ofg w1

ot am ot : W el B g
w


admin
Highlight


I sm extremely sorry, if Dr. Ram
Subbag Singh got the umgression that
1 do not credit him with a lot of in.
telligence. Precisely because you are
intelligent. I submutted that you
should follow jt intelligently. . (Inter-
ruption). BSir, the first stage was that
you put the motion and then asked
whether there is any objection. The
second stage 13 that the leave s
granted. Now, the third stage is e:-
ther we debate the substantive motion
here and now or we refer it to the
Privileges Committee, The motion
before the House being that we refer
it to the Privileges Committee, the
objection which ought to have been
ralsed at the earlier stage cannot be
rafsed now. The rules are very clear;
the precedents are very clear. The
objection that Dr. Ram Subhag Singh
is trying to raise ought to have been
Taised earlier when Dr. Lohia sought
the leave of the House. The leave has
been granted and the substantive
motion before the House is whether we
refer it to the Privileges Committee or
not. That 18 the only guestion. There
cannot be an amendment like that.
Either we do not refer it to the Privi-
leges Commattee or we debate it here
and now, The amendment moved by
Dr. Ram Subhag Singh cannot be
made. The rule 1s very clear.
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wrong in pot giving asylum to this
particular lady. The question iz not
whether she went to Switzerland with
the help of America or C1.A. agent or
India or anybody eise. The questiom
1s not.. ..
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Mr Speaker: 1 am trying to under-
stand the issue,
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Mr. Speaker: Not on the substan.
tive motion. I want fo hear him on
the issue raised by Mr. Nath Paj that
an amendment cannot be moved to
the motion that 1s before the House.
Later on, he can explain the other
things.

Shri Govinda Menon: The subs-
tance of the amendment is that there
13 no case for the motion to go to the
Privileges Committee.

Shri Surendranath Dwivedy: No,

Shri M. E, Masani: Sir, the state-
ment made by the Law Minister pro-
ves Mr. Path Pai's point. The Law
Minister just admitted that the subs<
tance of the amendment 1s that there
iz no case for yeferring it to the
Privileges Committee. In that case,
the amendment s out of order.
Rule 344(2) clearly says:

“An amendment shall not be
moved which hay merely
effect of a negative vote”
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“¢1) An amendment shall be
relevant to, and within the scope
of, the motion to which it is pro-
posed.”’
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Mr. Speaker: I do not think that
any further discussion on technical
points 15 necessary. The purpose of
the amendment, according to Dr. Ram
Bubhag Singh, is that it is not only
opposing, it, but the facts as stated by
the Foreign Minister.

Dr. Ram Subbag Siagh: Yes; the
facts stated by the Foreign Minister,
«ic,, are correct.

Mr. Speaker: It has the effect of
theing & pegative one. .and naturally..
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already raised 3 point of order that an
amendment which is in opposition
the substantive motion could not
moved as an amendment and
point of order has not yet been decid-
ed by the Chair.
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Mr, Speaker: Every one is referr-
ing to the same thing.
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Mr. Speaker: He 13 repeating the
same thing

The House stands adjourned for
lunch and will meet again at 2 p.m.

Exs
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The Lok Sabha then adjourned for
Lunch till Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at Fourteen of the Clock.

[Mr. SPEAXER in the Chair)

MOTION OF PRIVILEGE RE. MRS.
SVETLANA ALLELENVA AFTAIR

Mr. Speaker: After Dr.



I have heard all the points of view,
both for and against this point of
order. 1 am of opinion that rule 226
is a seli.containeq rule, so far as the
motions relating to the question of
privilege are concerned. Rule 228
reads as follows:

“If leave under rule 225 is
granted, the House may consider
the question and come to a deci-
sion or refer it to a Committee of
Privileges on a motion made
either by the member who has
raised the question of privilege
or by any other member.”,

This rule envisages that either one of
the two motions or both the motions
can be made under this rule. The
original motion of Dr. Ram Manohar
Lohia states that a prima facie case
of breach of privilege has been made
out and the matter should be referred
10 the Committee of Privileges for
investigation. If this motion is voted
down, it means that the matter
is not referred to the Committee of
Privileges, and the substantive part
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election to committees. If you put
this question to vote now, those Mem-
bers will not get a chance. They are
doing a function of this House, and so,
it should not be put to vote pow; it
should be put .to vote only after
2.30 p.m.

Mr., Speaker: There is no point of
order.

Shri Surendranath Dwivedy: I only
wanted to understand your ruling.
According to your ruling, there are
two motions before the House, where-
as Dr. Ram Subhag Singh moved the
motion as an amendment to the
motion moved by Dr. Ram Manohar

Lohia. So, it is not & motion by it-
self. ...

Shri Nath Pal: It was only an
amendment. Dr. Ram Subhag Singh

himself had said: ‘Moain samshodhon

pesh karta hoom'.

Mr. Speaker: I have already given
my ruling Whatever he might have
said, 1 have given my ruling already.

Shri Nath Pal: We can help you
always with our submissions.

Skri Surendranath Dwivedy: That
is what we understood. He gave it a3



